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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONAL AT BENCH, BHOPAL 

OA No. 63/2024 
 

IN THE MATTER OF: 
 

ABDUL KALAM           …APPLICANT 

  

VERSUS 

 

STATE OF MP & ORS                                     ….RESPONDENTS 

 

ACTION TAKEN REPORT BY THE MP PCB  

That the MP PCB most humbly submits before the Hon'ble Tribunal that: 

1 . That the issues raised in present application is illegal operation of stone crushers 

and mining quarries unit in Niwari District. 

2. That the Board had filed a detailed joint committee report in the present case on 

08.07.2024.  

3. That during the pendency of the present case,  the Hon'ble NGT (PB) in the case 

of OA 142/2022  (Jayant Kumar v MOEF&CC and Ors.) had passed a order dated 

08.08.2024 regarding the operation of the mines which were having environmental 

clearance from the DIEAA. The operative part of the order is as follows:  

"142. Therefore, a reasonable view needs to be taken in this matter. To meet the 

ends of justice and also to implement the environmental laws and applying the 

Precautionary Principle and Sustainable Development, we are of the view that 

mining leases continuing pursuant to ECs granted by DEIAAs upto 11.12.2018, 

must be appraised/re-appraised by concerned SEIAAs within three months from 

this judgment. Thereafter, if no decision is taken in favour of mining lease holders 

or no appraisal is made, the mining by lease holders who have been granted ECs 
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by DEIAA shall not be allowed to operate. Further in all those cases where ECs 

have been granted by DEIAAs on and after 12.12.2018, such mining leases shall 

not be allowed to operate forthwith since such ECs are illegal. In such cases 

appraisal has to be made by concerned SEIAA and ECs are to be granted in 

accordance with the provisions of EIA 2006 as amended from time to time." 

 

4. In compliance of the above order the MP PCB Head Office Bhopal all the 

Regional Officers of the Board through letter no. Letter no. 4363 dated 04.10.2024 

to ensure the compliance of the directions issued by the Hon'ble NGT (PB) in order 

dated 08.08.2024. A copy of this letter is filed herewith as Annexure R-1.  

5. That it is further submitted that with regards to the present case the Regional 

Officer MP PCB Sagar has also issued a letter to the concerned Mining Officers to 

ensure that no mine having EC from the DIEAA should be allowed to operate after 

07.11.2024, unless such EC is reappraised by the SEIAA as per law. A copy of this 

letter no, 1351 dated 18.10.2024 is filed herewith as Annexure R-2.  

6. That the Hon'ble Tribunal may kindly take this action report on record.  
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